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MR. SPEAKER: I am thankful to all sides for this.
... (Interruptions)
MR. SPEAKER: It is not a debate. It was only one issue.

... (Interruptions)

SHRI BASU DEB ACHARIA (BANKURA): Sir, I would like to know whether you would allow a

discussion on this issue or not.
MR. SPEAKER: A discussion will be allowed. May I recall one or two events?

... (Interruptions)

MR. SPEAKER: Please take your seat. Let me explain. ®¥W-&4 Wi &1 W I, HH-59 g6 M 8 drem
@1 & &1 On the first day itself, I had said that the matter could be raised, and I would call the hon. Leaders of

different parties. Even I had gone to the extent of finding out from the Government and they agreed to
respond through the Leader of the House. But that was not acceptable.

... (Interruptions)

SHRI BASU DEB ACHARIA : But they did not agree.
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MR. SPEAKER: I do not know who are ‘they’. You are not saying who are they. Therefore, | have never
said that the debate will not be allowed. = The question is, as you all know, that this is a Budget Session
where the President’s Address and the Motion of Thanks to our hon. Rashtrapatiji always get a priority.
Therefore, after that it will be considered. The Government has never said no and I have never said no. But
there has been a suggestion that some observations by the hon. Prime Minister are alleged to have been made
outside the House. They wanted an explanation from the hon. Prime Minister, if I am not wrong. That is
what was said to me that the Prime Minister might explain why he had made such a statement. 1 am not

saying anything on the merit. Since the hon. Prime Minister is here, it is for him to respond.
... (Interruptions)
SHRI BASU DEB ACHARIA : He should restrict to that point only.

MR. SPEAKER: He will stick to only that. I am not withholding any opportunity for debate on the main

issue and as Shri L.K. Advani himself has said, there will be a proper debate.
... (Interruptions)

SHRI BRAJA KISHORE TRIPATHY (PURI): The hon. Prime Minister should be present at the time of

discussion.
#ft gy g (RS, fER) (g9 3= 9ard W SR R are @ 2
el ARG : 39 S R B WA TEl BT 81 T g7 AR F7R

THE PRIME MINISTER (DR. MANMOHAN SINGH): Sir, I have listened with great respect to the
statement made by the hon. Leader of the Opposition. Let me say that it has been the consistent stand of our
Government that we do not shy away from any discussion in this House. This was made quite clear to you

Sir, at the very beginning of the Session.

As far as a factual statement is concerned, my colleague, Shri Suresh Pachauri, made that statement
in both the Houses. Even though he was not allowed to make that statement, a statement was placed on the
Table of the House. I repeat that we are ready for any discussion as may be decided by the floor managers

with the approval of the hon. Speaker and we will welcome any such discussion.

As far as what I said outside is concerned, it was not a Press Conference. I commented on the
election results and somebody asked me what about the Quattroccchi affair. I said that as far as we are
concerned, we have done no wrong; that we have allowed and will allow the CBI to pursue the case with full
freedom. I repeat that it was not my intention in any way to hurt the sentiments of any Member or the
sentiments of the Opposition. That was never my intention nor did I say anything that we would give that

sort of impression.

MR. SPEAKER: Now let us take item number 22. Let us very solemnly discuss this matter. But before that
I have said that I will allow Shri Ramji Lal Suman. But I would like to know whether it relates to the Central

Government or not.[a3]
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MR. SPEAKER: I wish at least some notice was given to me.

... (Interruptions)

4/4



